231 Papers Laid
[Shri Shahnawaz Khan]
for the year 1971-72 along

with the Audited Accounts
and the comments of the Com-

ptroller ang Auditor General

thereon.

{Placed in Library. See No.

LT-4125/72.]

(3) (i) Review (Hindi and Eng-
lish versions) by the Gqvern-
ment on the working of the
Mining and Allied Machinery
Corporation Limited, Durga-
pur, for the year 1871-72.

(ii) Annual Report of the
Mining and Allied Machinery
Corporation Limited, Durga-
pur, for the year 1871-72 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor Ge-
neral thereon.
{Placed in library.
LT-4128/72.]

(8) (i) Reviewy by the Govern-
ment on the working of the
Bharat Heavy Plate and Ves-
sels Limited, Visakhapatnam,
for the year 1971-72.

(ii) Annual Report of the
Bharat Heavy Plate and Ves-
sels Limited, Visakhapatnam,
for the year 1971-72 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor Ge-
neral thereon.

{Placed in Library. See No.
LT-4127/72.]

STATEMENT RE. CoTTON CORPORATION
Anp AnnNual Reeorr or LMP.EC.

THE MINISTER OF FOREIGN
TRADE (SHRI L. N MISHRA): 1
beg to lay on the Table—

(1) A statement (Hindi and Eng-
lish versions) regarding cot-
ton purchases by the Cotton
Corporation of India during
1971-72 and Cotton Price Po-
licy for 1972-73. [Placed in li-
brary. See No, LT-4128/72.]

(2) A copy of the Annual Report
(Hindi and English versions)

See No.
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of the India Motien Pictures
Export Corporation Limited,
Bombay, for the year 1970-T1
along with the Audited Ac~
counts and the comments of
the Comptroller and Auditor
General thereon, under gub-
section(1) of section 810A of
the Companies Act 1056
[Placed in library. See No,
LT-4129/72.]

ANNUAL REPORT OF WEST BENGAL AERO-
InpusTRIES CORPORATION

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHAN-
KARANAND): On behalf o Shri
Annessheb P, Shinde, I beg to lay
on the Table a copy of the Annual
Report of the West Bengal Agro-In-
dustries Corporation Limited, Calcut-
ta, for the year 1860-70 along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon, under sub-section (1)
of section 618A of the Companies Act,
1956.[Placeqd in library. See No. LT-
4130/72.}

NorxcaTioNs & ANNUAL RxPoRT OF
Corrzz BoAxD

SHRI L. N. MISHRA: On behalf of
Shri A, C. George, I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-gec-
tion (3) of section 48 of the
Coffee Act, 1042:—

(i) The Coffee (Fourth Amend-
ment) Rules, 1872, publish~
ed in Notification No. G.S.R.
929 in Gazette of India
dated the 5th August, 1972.

(i) The Coffee (Fifth Amend-
ment) Rules, 1072, publish-
ed in Notification No, G.8R.
1077 in Gazette of Indla



